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MADHYA PRADESH BILL
No. 32 or 2012

THE MADHYA PRADESH UPKAR (SANSHODHAN) VIDHEYAK, 2012.
A Bill further to amend the Madhya Pradesh Upkar Adhiniyam, 1981.

Be it enacted by the Madhya Pradesh Legislature in the Sixty-third year of the Republic of India

as follows:—
Short title. 1. This Act may be called the Madhya Pradesh Upkar (Sanshodhan) Adhiniyam, 2012.
Amendment of 2. In Section 3 of the Madhya Pradesh Upkar Adhiniyam, 1981 (No. 1 of 1982), for

Section 3. sub-section (1), the following sub-section shall be substituted, namely :—

“(1) (a) Every Generating Company shall pay to the State Government at the prescribed
time and in the prescribed manner an energy development cess at the rate of
fifteen paise per unit on the total units of electrical energy sold or supplied to a
distribution licensee or consumer in the State of Madhya Pradesh or consumed
by itself or its employees during prescribed period:

Provided that no cess shall be payable in respect of electrical energy sold or supplied by
any Generating Company in which the Government of Madhya Pradesh has fifty
one percent or more equity.

(b) Every person owning or operating a captive generating plant shall pay to the State
Government at the prescribed time and in the prescribed manner an energy
development cess at the rate of fifteen paise per unit on the total units of electrical
energy sold or supplied to a distribution licensee or consumer in the State of
Madhya Pradesh or consumed by its employees during prescribed period:

Provided that no cess shall be payable in respect of electrical energy consumed himself
by any person owning or operating a captive generating plant.

Explanation.—For the purpose of this sub-section "Generating Company", "person”,
"captive generating plant”, "distribution licensee" and "consumer” shall have the
same meaning as assigned to them in Section 2 of the Electricity Act, 2003 (No.
36 of 2003).".

STATEMENT OF OBJECTS AND REASONS

It is decided to abolish energy development cess on electrical energy consumed himself by any person owning
or operating a captive generating plant. Therefore, it is proposed to amend sub-section (1) of Section 3 of the Madhya
Pradesh Upkar Adhiniyam, 1981 (No. 1 of 1982) suitably.

2. Hence this Bill.

Bhopal : RAGHAVIJI
Dated the 1st December 2012. Member-in-Charge.
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